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Respondents

(ORAL)

shri Justice K. M. Agarwal,

Heard “the Iearned oounsel for the applioant on

admlssionl

rulels of the Delhi Home Guard Rules, 19%9.

servioes' were dispensed with. He made representation

on ?\g541995 against the termination of -‘his services:

. Tnevlearned oounsei for the applicant says that the
representation has not bheen decided Xo] far.
prays for 8 direotion' to the
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